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Th1s the 16th day of Oc t obe r , 2003 

HON'BL E SH. KULDIP SINGH , MEMBE R (J ) 

Sh . Ram Prasad 
son of Sh . Ram Yadav 
R/o C- 77 , NPL Co lony. Pus a 
New De I h 1 . 
( By Advocate: Sh. A. I<.. Bajpai) 

Versus 

Na tiona l Ph ys i cal Labo ra to r y 
Through 1ts Admtntstrattve Offtce r, 
Dr. K. S.Krishnan Marg , 
New De I hI. 

0 R D E R (ORAL ) 

Appl 1cant was work t ng as da 1 l y wage r. H1s serv1ces has 

b e en discontinued vide Impugned o rde r Annexure P-1. In the 

impugned orde r , It 1s ment i oned that one Sh. J a 1 Pra kash ha d 

f i I ed OA- 3071 / 2000 where 1 n he has a I I eged t hat app I 1 cant was 

JUnior to htm a nd has been engaged by the r esponde n t s 1n 

comp l i a nce of th e direct i ons g iven by t his Court in OA-48/ 97 . 

On s c rutin y of the documents submi t t ed by the appl 1cant 1t was 

f oun d that applicant had tempe r ed wi t h the cert i f i ca t e tssued 

b y Sh . J.C . Sharma, Sctentist & lncharge , Electrical Sect 1 on 

t o r ead tha t he worked in t he Pump i n g Sect i on du ri ng 1986-87 

whereas on conf1rmat1on of the matter f rom Sh. J.C.Sha rma , it 

was foun d that he had wo rked as casual worker onl y 

w.e.f.5.6. 1989 . Thus , applicant was juntor to Sh. RaJ 

Ktshore Mishra who was ap p l i cant in OA- 48 /97 and not e l i g ib le 

f o r r e-engageme nt a s casual worker . 

2. A show cause notice wa s i ssued to htm a s to why his 

servtces should not be dispensed w1th . Th e appl 1ca n t de nted 

that he tempe r ed with the documents and r equested to provt de 

Hindi vers 1on of documents. the appl 1ca nt was prov ided the 

re l e van t documen ts, af t e r cons ide ring hi s r ep l y department was 



• 

- l-

satrsfr e d t hat the app l rcant had tampered wr t h the of f rc ral 

documents to fur ther his int ere s t and th us applicant rs not 

fit to be r eta i ned in the s ervi ces. s o his ser vr ce wa s 

d rsengaged . 

3 . The gr1evance of the app l rcant rs that a f u ll fledged 

r e gular domestic enqu i r y at par wrth CCS (CCA) Rul e s should 

have been conduct e d and srnce no e nqu1 ry has been conduct ed , 

so prrnciple of natura l just ice has been vi o lasted and 

rmpugned orde r 1s entrred 1 I legal . 

4. have gone through the OA. Th e g r ounds take n up in the 

OA do not convrnce that an y regular e nqurry at par wr th CCS 

(CCA) Ru I es is required because the app I i cant is on I y wo rk r ng 

as a dar ly wager /casual wo rker. Str I I a show cause notrce wa s 

issued to him and t11 e app I i cant was c a I I ed upon t o e xp I a in a nd 

applrcant had also grven hrs repl y . S1nce the de pa rtment rs 

sa t isfr ed that the applican t has t ampe red the official 

documents. The fact tha t the pe rson who has ISSUed t he 

cer t i f icate had also sla ted t hat he had neve r rssued such t ~ pe 

o f cert1f1cate as 

r e -engageme n t . thus, 

obta rned benefr t by 

furnished by the app I 1 cant 

it stoodproved t hat applrcant 

us1ng a tampered document . S1nce 

fo r 

had 

the 

app I i cant 

r·equ 1 red. 

is merel y a da ily wage r . some regular e nqu iry 1s 

5. Hence the re IS no mer 1t rn the OA . No Int erference 1s 

cal led for. OA is d1smrss ed rn I imrne. 
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